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Reminder

HIGH COURT OF DELHI
Sllcr5llah Rond1 Nety Delbl

{\act – \\t\\ –No. /DHC/G&zJG.3/2023
D,„d; /q bz\2DL3

From:

The Registrar General,

High Coun of Delhi,Nc\v Delhi
To

I

2

I
al

The Princip&l District & Sessions Judge (Headquarters), Tis Har,tri Courts, Delhi.

The Principal District & Scssions Judge, South Districl Saket Courts, New Delhi,

The Principal District & Sessions Judge, North.West Districl Rohini Courts, New Delhi,
The Principal District & Sessions Judge, New Delhi DisLricb Pnli8la House Courts, New

cllli

The PFincipnl Di51nct & Sessions Judge, East Districb Karkardaom3 Courts, Delhi.

The PFincipal District & Sessions Judge, North District, Rollini Courts, New Delhi
The Pfincipal District & Sessions Judge, South.West DisLricl Dwarka Courts, New Delhi.

The Principal District & Sessions Judge.cum.special Judge (PC Act) (CBI), Rouse Avenue
CouN Complex, New Delhi.

The Principal District & Sessions Judge, South.East District, Saket Courts, New Delhi.

The Principal District & §es5io4s Jpdgc, North-East Districb Karkardooma Courts, Delhi.
The Pfincipal District & Sessiois Judge, \Vest District, Tis Hazad Courts, Delhi.

The Principal DIstrict & Sessions Judge, Shahdara District, Karknrdooma Courts, Delhi.

The Principal Judge, F8nrily Courrs (Headquarters), Dw8rka, New Delhi.
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Sub: tdvance intimatioB ofnroceediB£_gn lone leave or ioinine on return from long Je8ve b
Fenrnle Judicial Officers.

Sir/Madam,

I am directed to refer to this Court's letter No. 3050.306]/DHC/G&#p&T/G_3/2013 dated

29.05-2013 (COPY enclosed) on the above subjecl and to say lhat it has been noticed Hat some of lhe

Judicial OfFicers are not complying with the directions issued in He Jetter under reference

+\
(

It is therefore, once again requested that all female Judicial Officers who intend to avail

maternitY leave or child care leave for longer duration or who are to join on rerurn from such long
leave to comply with the direction of this Court's contained in the aforesaid letter dated 29.052013

It is funl ser requested to kindly convey the aforesaid directions to the concemcd Judicia1

ofFicers under your respective control, under intimation to Ibis Court

It is also requested that as and when any Judicial OfFicer proceeds on long leavc1 the

InlimaUon thereof may be sent to this Court immediately.

}’ours Sincerely,

OFFICE OF

4 qe//rm9
/ LUlaluv::::::::::w"' DE"1 Datedl ==1:ggVEBS)2023

,,r„:',V, ja:= Sr: Eg::'anJ"ill iS::= =:u NQ. 3050-3061/DHC/ 6az/P&T/G-3/2013 d,t,d 29.os.2013 r„

(Virender Kumar Bansal)
PrincIpal Judge (FamIly Court) Ovest

Officer In-charge (Leave) Central
FOr Pr. DIstrIct & SessIons Judge {HQs)TIs Hazari Court, DelhI
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No. Xo6 - 37f/LHc;Gaz/p&T/GI/2013

From:
The Registrar General,
High Court of Delhi,
New Delhi.

To

1. The District & Sessio6s Judge (HQ), Tis Hazari Courts, Delhi.
2, The District & Sessions Judge, East, Karkardooma Courts, Delhi.
3. The District & Sessions Jud-ge, New Delhi District, Patiala House Courtst

New Delhi.
4. The District & .Sessions Judge, North-West District, Rohini Courtsl Delhi.
5. The District & Sessions Judge, South District, Saket Courts, New Delhi.
6. The District & .Sessions Judge, North-East District, Karkardooma Courts,

Delhi
7. The District & .Sessions Judge, Shahdara District, Karkardooma Courts,

Delhi
8. The District & .Sessions Judge, North District, Rohini, Delhi.
9. The DistFict &.Sessions Judge. West District, Tis Hazari Courts, Delhi.
10.The District & Sessions Judge, South-West District, Dwarka Courts,

eIn I

11'Th.?.DlstFlct & Sessions Judge, South-East District, Saket Courts, New
e I

12'The Pnncipal Judgel Family Court, Dwarka Courts, Delhi.

ub: £:TIE::JFrTSETX:yT£aPvr£/ccehTl:i::r::eLTeg) LeyaE:;#LnJ:gigFJFl:£Tsrom

New D91hi, dated the A%ay1 2013.

Sir/Madam ,

I am directed to say that Hon'ble the Chief Justice hag been pleased to
order that all female judicial officers who intend to avail maternity lea:8-ir c.hiii
care-leavE for longer duration or who are to join on return from ;ucb Iona- Ie:;;
maY be impressed upon to intimate the High Court at least three w;eks-ln
advapce about the date of their proceeding on long leave (maternity leave/t..hila
caFe leave) and the date of their joining on return from such -long teaJe1 to enagi;
She registrY of the High Court to take appropriate steps for posting another oat..;
in the court falling vacant or posting of the officer on return from such long ledv il
as the case may be.

I am, therefore, to rdquest you to kindly convey the above orders of Hon'ble

the Chief Justice to the concerned judicial ofFicers under your c,ontrolt und;
intimation to this C6urt.

\

Yours faithfullyb
( O.P. Narang )

DepUty Registrar (Gaz.)
For Registrar General

,.fLY..


